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BEFORE THE REG STRAR MR. MV RAMESH
Cvil Appeal No(s). 4882/2015
KRI SHNA PAL VERVA Appel | ant (s)

VERSUS

STATE OF UP AND ORS Respondent ( s)
(with appln. (s) for c/delay in filing slp)
Date : 16/12/2016 This appeal was called on for hearing today.
For Appellant(s) M . Ekansh Agarwal , Adv.

M. Sanj eev Agarwal , Adv.

For Respondent (s)
UPON hearing the counsel the Court nmde the follow ng
ORDER
Ld. counsel for the appell ant has not filed the statenent
case. Service of notice is conplete on the respondents, but no one
has entered appearance on their behal f. However, statenent of case

is not mandat ory as per anended Supr eme Court Rul es, 2013.

thus, the matter shall be processed for |isting before the Hon&#39; bl e
Court as per rules.
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